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CENTRAL ANMINISTRATIVE TR IBUNAL
PR INGIp AL BENCH
NEwW DELHI

C.P. NO. 62/94 in
Q.4 NG, 1517/87

New Delhi this the 21st day of November, 1994

HON'BLE SHRI JUSTIEE S. G. MATHUR , CHAIR MAN
HON'BLE SHR1 P. T. THRUVENGADAM; WEMBER (A)

" Shri V. K Sharma /0

Shri B, K. Sharma,
1i/0 CIa/68aA, Janakpuri,
New Delhi. vee dpplicant
( None present )
Varsus
Shri Masih~uz-zaman,
Generai Manager ,-
Northern Railway,
Bercoda House, :
New Delhi, so o Resp ondent

{ By advocate Shri B. K. Aggarwal )

OR U ER ((RAL)

Hon'ble Shri Justice S. C. Mathur =—

The case has been taken up oOn revised call.
NG one is present on behalf of the applicant.'
On behalf of the respondents, however, Shri B. K.

Aggarwal 1is present.

20 Shri Aggarwal has ilnvited our attention to the
ordersheet dated 17.10.1934 in which it is mentioned
that according to the respondent the crder of the

Tribunai has been complied with and this was sought

to be substantiated by placing before us copy of the

- letter dated 11.10.1924. At that time, the learned

counsel for the applicant sought adj ourmment to
obtain instructions from the epplicant. The learned
counsel for the 'reSp ondent gppeais to be correct

in submitting that the applicant has stayed away as

he is satisfied that compliance with the judgment of

the Tribunal has bezn made, \/ ,
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3 In view of the above, the application is
consigned 10 record, Notice issued is hereby

discharged. . There shall be no orders as to costs,
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( Po T. Thiruvengadem ) ( S. G. Mathur )
Member (&) , Chalrman



